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OPEN COURT 

CENTRAL ADMI NISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 
ORIGINAL APPLICATION NO. 802 OF 2004 . 

ALLAHABAD THIS THE 19TH DAY OF MARCH 2008. 

Hon'ble Mr . Justice Khem Karan, V.C. 

Hare Ram, son of Shri Sewa Rarn, Resident of Vi llage Hardut tpur, 
Post Jagatpur, District Va ranasi. 

............... Applicant 

(By Advocat e: Shr i V.K. Srivastava) 

Versus. 

1. Union of I ndia through Secretary, Defence Accounts (Central), 
New Delhi. 

2. The Controller Defence Accounts, Central Command, 
Luckno\v. 

3 . The Defence Accounts. 1'-lahanfyantrak, R.K Puramr West 
Block, New Delhi. 

4. The Accounts Officer, Pay and Accounts Office, 39 GTC, 
Varanasi Cantt. 

. .. .... .. Respondents 

(By Advocat e : Shri Saumitra Singh) 

O RDER 

The applicant has prayed for directing the respondents to 

make appointment as casual labour, pursuant to the order dated 

6.2.2002 of this Tribunal in earlier O.A. NO. 339197 and for asK1no -
them to permit the apphcant to work as Casual Labour . 

2. I n brlef1 hts case ts that he wot ked as a Casual Lo bour from 

20.6 .1989 to 19~ 5 and was tlier2after orn!ly dJ_ n9;:.1 .;w or 

discontinued . Agg rieved 01 tl1..:n. d ... ~. yu::J-· 1_1,t, )e :ii d 0 .. f'IJO. 

33~/Y/ !VI ""!Uo~111 11Q 01 V• (..o t if , • u .. 10 I dated ~4.1.1990 and for htS 

r1:111 .. a~ _ .. , _ ,, \ , .. ,. all '"-onseauentlal benefits and also for t...;, . 
lt1:;iUld11z1n~ u;:;._l...;:,crvl:_) ,That O.A. 'ltvas finally disposed of, v1de order 

dai.ed 27 .3.2001 1w1th a direction that 1n case Sl~rl Ram Adheir and 

Shri Mohan Lal j unior to the appl1cant,v1r1ere working, he n1ay also be 

engaged as Casual Labour subject to availability of vacancy. The 

griQvance of the applicant Is that 1nsplte of those d1rer:t1ons, cerca1n 
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steps having been taken by the respondents for ensuring the 

con1pltance of the said directions: appli~ant has not b· .. ian engaged 

as a casual labour. 

3. The respondents have filed vvritten reply: contesting the 

claim. They say in para 15 that applicant v.1lll be reengaged as 

casual labour as per requirement and preference wilt be given to 

him over prospec..tive casual labourer. It has already been stated 

that due to non-availability of casual nature of work, no casual 

labour has been engaged: several other pleas have taken. 

4. I have heard Shri V.K. Srivastava, learned counsel for the 

appticant and Shri S. Singh: lear.1ed counsel for the respondents. 

5. I put a pointed querry to Shri Srivastava as to how O.A. can 

be flied for securino the comoliance of the Tnbt..inal's orr.ter. There - . 
was no satisfactory reply to this querry. So relief N0.1 does not 

appear to be one, which can be considered or granted in the second 

.. O.A. In so far as relief No.2 Is concerned, the same is closely 

connected to relief N0.1. When the Tribune.I has already given 

direction in earlier 0 .A, that applicant be engaged as casual labour 

subject to availability of vaci3ncy, then this second O.A. will not be 

ma1ntainabl~. 

6. The applicant is free to make representations, If any, in the 

light of earlier directions ,am:I % spondents_ Y!• 3} C. themselves are 

sa y ing that on availability of vacancy, applicant ViJJh be engaged as 

casual labour In preference to others. The Tribunal has every hope 

that respondents wll l honour the earlier verdict. 

7. \Vtth the observations made above the O.A. stands disoosed 
j • 

of. No costs. ~~ ~ 
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Vice-Chairman 
Manish/ -
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